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HON'BLE VIKAS BUDHWAR, J.

1. Heard Sri Narendra Kumar, learned counsel for the writ petitioner and 

Sri Rahul Malviya, learned Standing Counsel for the State.

2. Though the present writ petition has been preferred quashing the 

suspension order dated 30.12.2025 but the learned Standing Counsel 

submits that the suspension order has been revoked on 23.01.2026, thus, 

the writ petition has rendered infructuous.

3. Accordingly, the writ petition is dismissed as infructuous.

January 28, 2026
Rajesh
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